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CENTRAL ADMINISTRATIVE TRIBUMAL Y PRINCIPAL HEKA“
©.F, 309 of 2003 In
Original Application No. 71 of 2001
New Delni, this the Qlﬂ,day of February,2004

HON BLE MR.KULDLFP STINGH, MEMBER(JURL)D
HON BLE MR.S.K., NALK, LMBEH A

uanga Raj Narasailah
2% W AG, SME NO. t66/ 7, )
New Delhi-110 038, : AR L Lcans

By Advocate: Shril MUK, Bhar dwa .
R SHS

Union of lndia and Othersz

ury
rl ‘;1 C){ UuT
South ®lock,

New Delhl.

? AR, Gihandhi

Alr Marshal,

Hars Westert Alr Command,

B LaF, Subroto Park,

New Delhi-1i1g 019,
3. Arvind verma

Commanding OVFicer.

MoL 2%, Wing, AT,

C/o 56 APQ,

Meaw Delhil. ' . ... Respondents
By Advocate: Mrs. PR, Gupta.

ORDER

Hon ble Mi-. Kuldip Singh, Membsr 113

DA No. 71 of 2001 was decided on 12.2.2002 with

the folliowing directions:-

g, Iin the result the OA succeeds and 18

allowed to the extent that respondents are directed U

censider revising the pay scale of the post of Leading
Rigger in LAF w.e.f. 1.1.1996, such that the anomslers
zitumtion whereby the post of Rigger fGrade-lIl and that of
Leadjng Rigger are in the same pay scale, i.8. . ES.
2ps50-4%90, 1s removed. what the appropriate pay scale of

the post of Leading Rigger in the LAF should be, 1% &

t

mstter o be determined by respondents, taking into
account a&ll the sur uunding facts and Clroumstances.
fhose directions \houid bhe mei smented within four montiis

from the date of receipt of a copy of this order. Lo

the revision of the pay scale of the post of tLeading
Rigger 1in IAF pursuant to these directions. apiri ican
£ <

shall be entitled to such consequential benafit
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admlseible  in accordance with .uies de instructions and
qudicial pironouncements. NO COS ts”.

7 According to the applicant the respondents

were asupposed to implement the orders within a periodof

¢ months from the date of passing of thee order. The
respondents instead filed a CWP hefore the Hon ble  High
Cotr t which as also dismissed. Thereafter the

respondents passed an order dated 8.8.2003 and e

sy
i

rezpondents found that there 1s no nierarchical cadre 1
AL fForce so rejected the claim of the applicant for

upgradation of the pay scale of Rigger {Leading).

3. The applicant has filed this CP alleglrug fhet

there  was clear cut direction given by the Tiribunal to.

o

consider the case of the aspplicant and to remowve s
ansmalies between the post of Rigger Grade-I1l and the
Leading Rigger and the High Court has also dismissed the
Wwrlt Fetition still the respondents are interpreting as

i1f  they were directed to consider the guestion  of

removing the anomalies and pass the ordefr and irejected
the case of the applicant.
4, On perusal of the concluding para, a3

duced above, we find that the respondents  wares
direcred to consider revising the pay scale and High

hel of
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Court while dismlissing the Writ Petition had a
that the Tribunal has merely directed the Union of India

to .consider revising the pay scale of Leading Rigger.

JS

Thus there were no clear directions to upgrade the pay
scale of Leading Rigger. The directions were only o
consider revising the pay scale of the post of Lesading

Riggei and now by the oirder dated 8.8.:200% Thes
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» 3.

respondents have passed a reasoned and speaking order

thereon o that is why the post cannot be upgraded ana

they have also compared the same wWith the similar post in
the RNavy alsc, so we find that the respondents  havs
complied with the orders and the CP has, therefore, to be

dismissed.

5. in view of the above, CF is dismissed and the
notices are discharged. No costs.
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